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mission went into this question and I can
quote the reference, but time is not enough.
it is in Chapter 55. When they looked into
this question whether DA should be compen-
sated by kind. they found that it would not
be feasible, Not only that, in certain insti-
tutions for instance. Railways, where this
practice existed, that was also given up,

Therefore jt is not correct
have not coasidered it and we are not look-

ing into it.

MR. SPEAKER : Question Hour is
over.

WRITTEN ANSWERS TO QUESTIONS

High Level Investigation into
Ramgarh Desertions

*g6. SHRI DIGAMBAR SINGH :
SHRI N.E. HORO : Will the

Mipister of DEFENCE be pleased to state :

(a) whether any high-level investigation
had been made into the Ramgarh desertions
and the gruesome shooting of their comman-

dant;

(b) if so, the number of soldiers deserted,
the quantity of ammunition looted from the
armoury, the number of trucks comman-
dered by them;

(c) the outcome of the investigation;

(d) whether all the deserters have been
apprehended and the trucks and arms and
ammunition stolen by them recovered;

(¢) whether similar incidents also took
place in Gujarat and Maharashtra Military
Commands; .

(f) if so, the details thereof;

(g) the action taken to prevent such
mutiny by the Military personnel particu-
jarly the recruits; and

(b) whether any foreign hand or conspi-
racy was found in these mutinous actions ?

SRAVANA 3, 1906 (SAKA)

to say that we-
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THE MINISTER OF DEFENCE (SHR1
R. VENKATARAMAN): (a) to (h) A
Court of Inquiry is investigating into the
circumstances under which some army per-
sonnel including recruits indulged in acts of
gross indiscipline on 10.6.84 in Sikly Regi-
mental Centre, Ramgarh, and the comman-
dant was shot. Details regarding number
of soldiers, the quantity of arms and ammu-
nition, the number of vehicles and the agen-
cies involved in these incidents, will be
available when the Court of Enquiry preceed-
ings are completed,

Reports of indiscipline have also been
received from the Maharashtra and Gujarat
area. These incidents are also being inves-
tigated by a Court of Inquiry.

Action has been taken to apprise the
army personnel correctly regarding the facts’
about the situtation in Punjab and the tasks
entrusted to the Army, Further measures
will be considered based on the findings of
the Courts of Inquiry.

Rise in Wholesale Price Index

*88. SHRI SURA) BHAN :
SHRI ATAL BIHARI VAJPAYEE :
Will the Minister of FINANCE be pleased to
state :

(a) Whether during the nine weeks end-
ing on June 2, 1984 the wholesale price index
rose by 2.46 per cent or by an annual rate
of more than 16 per cenr despite a record
out put of foodgrains following two bumper
harvests in succession;

(b) The average rate of rise in each of
the three previous years and also during the
period 1977 -78 and 1978-79; and

(c) the number of times D.A. instalments
(due to price rise) became due during the
periods (i) April 1, 1977 to March 31, 1979;
and (ii) April 1, 1982 to March 31, 19847

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERIJEE) : (a) During the
nine weeks ending on June 2, 1954 (i.e. bet-
ween 31-3-1984 & 2-6-1984) the wholesale
price index increased by 2.8 per cent, A
large part of this increase reflects normal sea-
sonal pressure which are normally expected
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to be reversed in the course of the years. It
is not appropriate therefore 10 project this
rate of increase in the first nine weeks to
continue in the remaining weeks of the year
10 obtain an annual rate of 16 per cent. The
annual rate of inflation as on June 2, 1984
(worked out on the basis of comparing the
index on June 2, 1984 with the index for the
corresponding week of ,983) was 7.3 per
cent.

The average rate of rise i.e. average index
of all the week during the year over the ave-
rage of the previous year, in the wholesale
price index was as under:-

Average rate

of inflation
1983-84 9.3%
1982-83 2.6
1981-82 9.3%
1980-81 18.2%
1979-80 17.1°,
1978-79 No ch.
1977-78 5.2,

(c) Under the existing system of compen-
sating Central Government employees for
increases in the cost of living, a D A, instal-
ment falls due for consideration for every 8
points rise in the 12-monthly moving average
of the All India Consumer Price Index for
Industrial Workers (base 1960-100). On this
basis, three instalments of D A. became due
during April, 1 1977. to March 31, 1979 and
twelve instalments between April 1, 1982 to
March 31, 1954, It may be noted that since
D A. instalments fall due on the basis of an
increase of 8 points, each successive D.A.
instalment becomes duc on the basis of a
smaller percentsge increasc in prices. As
such, the present formula lcads to an
increase in the frequency of D.A. instalments
over time.

JULY 17, 1984
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*89. =l Nww W WIIN ;.
ot I ¥ war faw HAY
g I F1 97 FI w5

(F) w1 GIF &1 &@F faqwiz 20
WA, 1984 & fqF “fggeam’ ¥ owr@-
qr& AT QT qew7 faudide’ wige F
yrta gwifma g9 FRATT ST
femmarwar § ; foa® Qay zwi & a2
FU70 § 37 qr®U & wratay @y aaqr
IA% geg ufgfafagt § favsat gqw@
IET &1 AU ; AT

(@) afz gi, aY qIFIT IR €A
A F JGEFEO &1 oqAr @MA, gAET
nfafafeal &1 %7 & faw w17 aw s
FEFE AT EE AT freXow ad &
1A fead ae favgart fed 7Y, gad
9% T AT FT e F4T §, IAF (455
&7 F71 FTYAIET €Y 7€ } qUT TH AW
Fqruearwr g ?

faw @mea & vsa &N (s gEo
qwe go) : (%) fZAiF 20 97, 1984
¥ gfaw fgegeara”’ & ovrag-are dan
97 ge&7 fafede’ ame wigs § wdr
QI T A7 FIF FT TN qIHfog
fear nar g

(@) 3g 1983 aqT 1984 (¥E T4)
F <Yaq wrrg-qifeeA ANAT 9T 9F
A% gEx A & TAAT &1 FEqr, 9FE 9>y
me & gew AT foweae &y a7
sufaqal # dear & AFICE ¢





